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Old System » f  Vottnf

2097. Shri Bern BaJ: W ill the Min
ister of Law be pleased to state:

(a) the names o f the constituencies 
whwro Iho old systom of balJoi papers 
was continued during 1962 election* 
instead of the new marking system;

(b ) the percentafie of the invalid 
votes to the votes polled in the above
mentioned constituencies; and

<c) the percentage o f invalid votes 
under the marking system?

Tbe Depntr Min Is ter in the IKIdIs- 
try o f  Law (S h ii B. M lshra); (a) 
«nd  (b ), A  statement showing the 
names ot the Assem bly and Parlia
mentary eonstitueticies where the 
baUotting system was continued in 
the 1962 elections and the percent«g« 
o f votes rejected in the Assembly 
constituencies is laid on the T a b le  of 
the Housf. [Sec Appendix III, anncx- 
ure No. 35]. Information regardingthe 
percentage o f votes rcjectcd in the 
Parliamentary constituencies is not 
available.

(c) Intormation regarding per
centage o f invalid votes both at th« 
elections to the House o f the People 
and to State Legislative Ajssemblies 
under the marking system has not 
y;et been compiled.
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Seliure 0/  Coffee at Cotmbatont

ZOM. Shrl ManJranradui: W ill th* 
Minister o f Finance be pleased to »tate:

(a) whether it is a fact that a large 
ftock o f curcd coffee found unaccount
ed for in curing establishment at




